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850MW RATLE HYDROELECTRIC PROJECT IN THE STATE OF J&K
Annexure III

STATUS REPORT OF CLEARANCES
FROM VARIOUS MINISTRIES, GOVT. OF INDIA AS ON 31.07.2014
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From : Environment RHPCL <env-rhpcl@nhpc.nic.in>
Subject : 850MW Ratle Hydroelectric Project, Kishtwar: Regarding draft comments/

submissions in the NGT matter
To : csforestjk@gmail.com

Zimbra env-rhpcl@nhpc.nic.in

850MW Ratle Hydroelectric Project, Kishtwar: Regarding draft comments/ submissions in the NGT matter

Thu, Nov 14, 2024 06:47 PM
 11 attachments

Kind Attention: Shri Abid Khan, Under Secretary to the Govt. of J&K, Department of Forest, Ecology
and Environment

Sir,

        In reference to your letter No. FST-Lit/562/2024(7592248) dated 14-11-2024 on the subject matter, kindly find
attached herewith a copy of the draft comments/ submissions of RHPCL in the matter O.A. No. 955/2024 titled
President  Municipal Committee, Thathri Vs UT of J&K

 

Thanks and regards,

O/o Chief Executive Officer
Ratle HPCL
Kishtwar

Annexure-X_instructions to MEIL.pdf
3 MB 

NGT_preliminary_submissions_14-11-2024_f.pdf
177 KB 

Annexure-I_MoUs.pdf
11 MB 

Annexure-II_LOA_to_MEIL_18-01-2022.pdf
4 MB 

Annexure-III_Env_Clearance.pdf
2 MB 

Annexure-IV_Use of muck by MEIL.pdf
1 MB 

Annexure-IX_CTE_upto_June 2025.pdf
1 MB 

Annexure-V_closure of dumping site.pdf
179 KB 

Annexure-VI_muck stacking at new location.pdf
1 MB 

Annexure-VII_retrieval and relocation of muck.pdf
606 KB 

Annexure-VIII_submission of compliance.pdf
3 MB 

11/14/24, 6:49 PM Zimbra

https://mail.nhpc.in/h/printmessage?id=4177&tz=Asia/Kolkata&xim=1 1/1
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Preliminary submissions by Ratle Hydroelectric Power 

Corporation Limited (RHPCL) in the matter  
 

                  President Municipal Committee, Thathri  
. . . Applicant 

Versus 

                     Union Territory of J&K and Ors. 
. . . Respondents 

(O.A. No. 955/2024) 

 

1. Ratle Hydroelectric Power Corporation Limited (RHPCL) has been 

incorporated on 01.06.2021 as a Joint Venture Company between 

NHPC and Jammu & Kashmir State Power Development Corporation 

Ltd (JKSPDC) with equity shareholding of 51% and 49% respectively 

(Annexure-I). The registered Office of the Company is at NHPC 

Regional Office, JDA Commercial Complex, Narwal, Jammu (UT of 

J&K). Presently, RHPCL has been undertaking implementation of 

850MW Ratle Hydroelectric Project located in Tehsil-Drabshalla, 

District Kishtwar of UT of Jammu & Kashmir.  

2. The construction of 850 MW Ratle Hydroelectric Project has been 

awarded on 18.01.2022 to M/s Megha Engineering & Infrastructures 

Limited (M/s MEIL), Hyderabad, Telengana under EPC (Engineering, 

Procurement, Construction) Turnkey Execution mode (Annexure-

II). 

3. The EIA studies of Ratle HE Project have been carried out in 2012 by 

the Consultants namely R. S. Envirolink Technologies Pvt. Limited, 

Gurugram and accordingly, the EIA & EMP reports of the Project have 

been prepared by them. Subsequently, the Environment Clearance 

has been accorded to Ratle HE Project by MoEF&CC vide letter No. J-

12011/39/2010-IA.I dated 12.12.2012 and subsequently, 

transferred in favour of RHPCL vide No. J-12011/39/2010-IA.I dated 

27.09.2021 (Annexure-III). 

1264



4. In compliance to the Environment Clearance (EC) conditions, three 

(03) designated muck disposal sites (falling under District Kishtwar) 

stand handed over to M/s MEIL (EPC Contractor) for proper disposal 

of muck arising out of the construction activities of Ratle HE Project, 

as detailed below; 

Site 1: right bank of river Chenab d/s of proposed Dam with 

approx. length 1350 m;   

Site 2: left bank of river Chenab d/s of proposed Dam with approx. 

 length 1400 m and  

Site 3: right bank of Kuligad nalla with approx. length 450 m. 

 Details of designated Muck disposal sites 

Description Area 

(Ha) 

Capacity 

(Lakh CuM) 

Khasra Nos. of land 

Muck Disposal site-1 
(right bank of river) 

14.81 12.8 mentioned site is part of forest land 
diverted for use vide GOJK order 
No. 234-FST of 2012 dated 
27.04.2012 and subsequently, 
forest clearance transferred in 
favour of RHPCL vide MoEF&CC 
communication No. 15-01/2021-
Jammu dated 08.03.2022 

Muck Disposal site-2 
(left bank of river) 

11.95 7.6 mentioned site falls under Khasra 
No. 2879/265/185 Min. and 
293/232 Min. in village Dugga and 
said land acquired in 2012 by 
JKPDC, one of the Promoters of 
RHPCL  

Muck Disposal site-3 
(r/b of Kuligad Nalla) 

3.82 23.8 Khasra No. 171 Min and 172 Min. 
in village Khori (land acquired in 
2012 by JKPDC, one of the 
Promoters of RHPCL)  

Total 30.58 23.8  

5. As per the EC conditions, out of 24.4 lakh m3 of muck to be generated 

due to excavation, about 50% (i.e.12.2 lakh m3) will be utilized for 

construction purpose and the remaining 12.2 lakh m3 will be dumped 
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at the 3 designated sites, along with consolidation and compilation of 

dumped muck.  

6. Substantial amount of generated muck has been utilized                   

(approx. 6.5 Lakh CuM) by the Contractor M/s MEIL in the 

construction works, retaining structures, crate works, 

aggregate/sand processing for concrete works for construction of 

Project Structures/Components etc. (Annexure-IV). 

7. Further, some part of generated muck (approx. 4.04 Lakh CuM) has 

been temporarily stacked/utilized by MEIL in the construction area 

for construction of coffer dykes and to isolate river area for 

construction of Main Dam, on its both upstream and downstream 

side, which is one of the essential and very important component of 

the Project. In this regard, as per the construction Planning, 

temporarily stacked muck will be relocated for use in the Project 

construction works after construction of main Dam.  

8. The remaining quantity of muck (approx. 2.26 Lakh CuM) was 

dumped at designated muck disposal sites (falling under District 

Kishtwar) as given in EC, on both left and right bank of river Chenab 

d/s of proposed Dam as mentioned in Para 4. 

9. Subsequently, to avoid any spillage of muck into the river, the 

dumping of muck on the right bank of river Chenab has been stopped 

since July 2024. The District Administration has also been informed 

in this regard (Annexure-V). Moreover, it has been assured by MEIL 

that the portion of muck, spilled if any, at the muck disposal site-1 

(right bank) will be retrieved and relocated for further utilization in 

the construction activities of Project.   

10. On the request of MEIL, Ratle Project has provided an alternative site 

to MEIL near Joshana village, within the acquired Project land for 

temporary stacking of muck (approx. 10.0 Ha; Khasra No. 
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317/308/209 Min) (Annexure-VI).  The said alternative site is far 

away from river (approx. 8 Kms) and the contractor M/s MEIL has 

started stacking muck at aforementioned alternative site. The 

retrieval & relocation of muck from right bank disposal area has 

already been started by MEIL and approx. 50,000 CuM muck has 

been relocated to alternative site at Joshana village(Annexure-VII).  

11. The Environmental compliance report regarding disposal of muck and 

other safeguard measures, has been submitted to J&K Pollution 

Control Committee by MEIL from time to time (Annexure-VIII). 

12. The Consent to Establish (CTE) has been granted to Ratle HE Project 

by J&K Pollution Control Committee vide Order No. PCC/digital/ 

24033871690 of 2024 dated 28.05.2024 which is valid upto           

June 2025 (Annexure-IX). 

13. Thathri Town in District Doda of UT of J&K is located almost 4 kms 

downstream of Ratle Dam site, on left bank of river Chenab and there 

are no chances of rise in water level or flooding of Thathri town due 

to construction activities of Ratle HE Project, as there is no such 

obstruction to the flow of water.  

14. Moreover, till date, neither any such complaint has been received 

from any local nor any directions have been received from Doda 

District Administration regarding damage to the residential 

structures/ shops situated at Thathri town or any rise in water level 

caused by the construction activities of Ratle HE Project, as submitted 

by the Applicant. 

15. MEIL has been instructed from time to time by RHPCL for ensuring 

the strict compliance of the applicable Environmental Laws/ norms 

during the execution of Project works. MEIL has also been instructed 

to ensure that the muck and debris arising out of construction 

activities of Ratle HE Project are dumped only at handed over 
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designated Muck Disposal sites, without any spillage into the river 

Chenab or any other water body (Annexure-X).  

16. As submitted by the Applicant regarding construction of concrete wall 

along both sides of river at Thathri town, it is to submit that all the 

benefits/grants contained in the approved R&R Plan of Ratle HE 

Project shall be duly disbursed amongst the lawful beneficiaries and 

all the activities contained therein shall be implemented through 

Commissioner R&R of Ratle HE Project (Deputy Commissioner, 

Kishtwar).  

17. As the muck is now being temporarily stacked much away from the 

river and the water is continuously flowing in the river, as such, there 

is no threat to the aquatic life in the river. 

18. The R&R Package for Ratle HE Project has been approved by GOJK 

vide Order dated 16.08.2024. The R&R Package, as approved by 

GOJK, shall be implemented by the Commissioner R&R for Ratle HE 

Project (Deputy Commissioner, Kishtwar). The necessary funds 

required for implementation of R&R Package, shall be released by 

RHPCL, for timely disbursement of benefits/ grants amongst the 

beneficiaries. 

19. MEIL has been directed to ensure that all the environmental 

safeguard measures are taken, to strictly comply with all the laid 

down Environmental norms/ guidelines. 
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Use of muck by MEIL for aggregate and sand processing, 

Crate works and other construction works 
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Temporary stacking/ storage of muck at alternative location 

at Joshana village within Project land, far away from the river 
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Retrieval and relocation of muck from designated muck disposal 

site along right bank  
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;t8

PCC

Consent No.:- PCCldigitall 24033871690 of 2024

3

J&K Pollution Control Committee
Jam mu/Kashmir (rrrrrv.j kspcb. nic.in)

Consent Order

Date:- 2810512024

for a period uplo June-2025 for RED category of unit as per revised classification of industrial
sector, subject to thefollowing terms and conditions in a time bbund manner :

l. The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws ofthe land.

2. The consent is granted valid for the establishment of Hydroelectric Project as mentioned below with
capital investment of Rs.528194.00 lakhs:

Consent To Establish ( Renewal ) under Section 25126 of the Water(Prevention & Control
Pollution)Act, 1974 arld under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,
as amended is granted in favour of

Chief Executive Officer, RHPCL

M/s Ratle Hydroelectric Project
Office: Ratle Hydroelectric Power Corporation, Shalimar
Colony
Kishtwar, Kishtwar( registered with DIC vide registration
No:
U40l05JK202 l GOIo12380 date: 01 106/2021 )

Sewage Treatment - The Project proponent has to install and maintain continuous operation of a
comprehensive treatment system as is warranted with reference to effluenl quality and operate and maintain
the same continuously so as to achieve the quality to treated effluent to the iollowiig standards before
disposal :-

S No. Name Capacity of Power
Generated

Unit

I Hydroelectric
Power Proiect

Megawatt

Any change / enhan_cem€nt in power project shall have to be intimated to the Committee and the project proponent
has to apply afresh for the same

Compliance under Water Act :

a. Standards ofdischarge for Sewage disposal:

b. All t[e Wasfe;1+ater/Trade efffluent shall be treated as per norms to meet the environment standards ofEP
Act 1986 i:. ,

i,, i
r!i

j:,r I
; ,. .:4;; .'ir ,'''r 

. ;:i.':
iii;le;':-.. -""'

Param€ters Range Conc. in I except for pH

pH between 6-9

Suspended Solids Not to exceed r00

BOD(3 days at 27 degree
celsius)

30

/.!

lz

850

not to exceed

>y
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c. Water consumDtion
i The daily quaritity ofwaler consumplion shall nor exceed -KLD.
rr. r ne oarry quantrty ol sewage effluent from the unit shall not exceed -KLD

Complance under Air Act :

c. Project proponent has to install and maintain con
system including the following pollution conirol
toterance ltmits as prescribed under the environme

tinuous operation ofa_ comprehensive air pollution control.revlces lo achieve,the qualify of emissions within fhent protection act 1986:

:ls[Joj""t 
ntonoll"nt shall comply to National Ambient Air Quality standards as per Ep Act 1986 (refer rule

b. The unit holder has to operate stack(s) ofthe following specifications : )

7

8

d. Fuel Consumption Details :-

S.No, Type of fuel Maximum Quantity Unit
I

Metric Tonnes/Day
Project proponent shall comply to the Solid Waste Management Rules 2016 dated g_4_2016

Project propoDent sharr be under surveilrance monitoring ofJ & K porution contror committee
Proj ect proponent shall provide adequate arrangement for fighting the acc idental leakages/discharge ofany attuid from the vessel

llt

Under the Noise Pollution (Resulation and Control) Rules 2000. rhe unit holder shall take adequate measuresfor conrrol of noise rrom its owi.sources within the;;;;ise;;;i'iomaintain ambient air quariiy srandards inrespect of noise to ress rhan TsdB(A) during aav rim";;i ?0 ;64; d"rr;c;i;h,'i"r;;'il;rffiir. iitron.a i,between 6 am ro I0 pm ano nigtrr ii#e ii'io-*'[;';;- '" -t^,
Project proponent shall comply to the plastic waste Management Rules 2016 dated l g-3_2016
Self Monitoring Schedule :
The unit holder shall have to sel the^samples ol- emissior/El-fluents analysed from the labomtory ofJ&K pcc
3:11|jiil:li:3?B*,$,ll,jf5 

'?'f.ii;1;;ii;;;;;;;'#;;ii';;1i;il;i;;;tir,."#i",Jvidi"rr*i",Project proponent shall comply with the additional conditions as stipulated below:_
The consent is valid for the Establishment. of unit only. The unit holder can only manufacture products, at therate of production as mentioned in consent order. Any change-in jroouctron caapcily. process, raw materiarsuse erc. sharr have to be intimated to.the Boad. F"; ;rt ;;fi;r;;#ent of the above, fresh consent has to beobtained fom J & K pollution Control Commitre; 

-' -" -"""*'"'
Project proponent has to keeD a. record of the environmentar data mon itored- 

-regu rarry with regard tooperation and mainrenance or'n"rturion contr;i G;;;';i;,ffi iorrrt,on -d water poIution conrror roachieve the desired standards nritified in Ep ect. 
-- ''-" "- '"' '

Pollulion control Devices (ETPi ECD) as conlemplated to achieve the qualjty of efTluent emission within thetolerance limits prescribed . shall have to u" op.rrlionul i rri,g't-hlclurse ofproduction. The effluenuemissionshatt nor conrain consriruenrs in excesi ,r ti,i,]"i.*'rl"'ii,iii."i' r"io down by J & K pouution Contror

Project proponent shall be liable to pay compensation in case any damage is caused to the environment.
Project proponent shall abide hv lhe directions of the Committee which.will be issued from rime to time.Anyinlringemenu violation or *ansiession ,rili ii"irt"ry ir".i."ii liporrr,ion conrror acrs by lhe unir, sha, be
lXt*;T,J?S:",:"",,?f,i".1,?,,1"",.:];r;i", l'i ."',i,iiiiity"iiiii"l.r"u_, secrion or niirw"iei..,i"t. ,,a

Stack
attach€d to

Volume
Nm3/hr

Meters

Top
diameter (in

Velocity of gas emission m/sec

I

Pollution Control Equipments

Multi Cyclone Separaror,Bag Filter,Dust SuDDress
_5pnnl{ trng System.packed Bed Scrubber,Witer S

^ 
hxtrnguishers.Effl uent Treatment plant,Sewerage

LJevlces as applicable under Environment protecti"on

ion System/Fogging System,Water
crubber.ID fan,Exhaust Fans.Fire
Treatment Plant,Poll ution Control
Act,Color coding bins ,good houses,

r"
vll.

poll utant/

Page2

vy,t v j knc nns. hic. i n direc t ty

hazard lncluding
machinery etc which are likely to cause fire

The intu:try can apply tu Renevat/Expansion o/Consat on the Site

4.

9.

i.

5.

6.

ll,

S.
No

Height (in
Meters)

S.No.

I
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vlll

1X

S

x

environmental pollution.

ll:r_::g:o^"_:1lf l1ll,:q!el: to Cenerat srandards terms and conditions of Water / Air Acts and comptiance
olenvrronment standards as per environment protection act l9g6
Project proponent should apply 60 days in advance for renewal ofconsent before expiry the date ofthis
Consent Order

Project proponent shall not operate the unit unless committee issue consent to operate (Fresh)

xi. In case ofviolation ofabove mentioned conditions or any public complaint the consent shall be withdraw.
* This consent is issued

counter claim, ownership,
purely from envi Committee shall not be responsible for any claim,partnership etc

c

\*-
.,rBf.#e/

(JN harma)

Aa,Pnvironmental 
En

Copy to the :

lon,

,.,,*?9*hkf
N' ,-)4

\ g
deer

l. Regional Director PCC Jammu for in lon and ensure the implementation ofconditions as above.
2. General Manager DIC Kishtwar for informat
3. D.o PCC Kishtwar for the direction to monitor the conditions ofthe consent stated above.
4. P.A. to Chairman, J&K pCC for information of the Chairman
5' lvl/s Ratle Hydroelectric Project, office: Ratle Hydroelectric Power Corporation, Shalimar colony for compliance

of above said conditions.

6. Office file

The unit holder shall comply to environment slandards as notified under rhe envirn

10. The joint inspection team of the JKPCC experts_ in solid waste / waste water shall monitor the project bi -
annually while in execution with regard to Aiiand water pollution so as to comply *ith tri" gnilLn*ental Iaws
and ensure that no damage to environment shall take placd.

proponent shall
the proposal sho

The project proponen
of Water Air and Noi

Proj onitoring
ito

Proj
riother reports

nmental Man tilu ized
Proj roJ

nditidisposal through
proponent shall eproJ body

ri fo rit

ndi tions

I The ubmS I t fhal I d Ietai os exf d toiture beyear v rredncu no oS tipen d aste M Planent asanagem
nI En lronmenta ManIper ement lanPag

t alsh submiI halt f Idetai os exI d ture, beto Ivear v ncu onrredpen ual I Istud anCS cod tron Iq ty
SC AS erh sal sh In Enper vlronmen Mtalpropo en Pt lan to sbe t theon al-neSanagem pen

eThJ ect ent sha I toadhere eth u deI II npropon concof erned Iecut ve I-n CSct mofor rlnito nage
o vanf ous eter s nderu En lronment onMparam IP an.nng

4 The ect tnen t'rS Ia I al oS I emI tenpropo Ial enother IIOnmen safetalmp uard AS sed nI EItheS, EMPpropo
dan from em tto tItI ereport

hT Ene ro5 temen IP san alh I be tris Ict adag the ]S onIv hered, foS thr Ie m Iementa no fobudgetary prov p
PEM hs Ia be I Iut I dan Ishal on tot eb Id vertedly fo anr ot erh uv p rpose.

The6 ecl t Ishal coseek setrtn ot oproponen fresh from tboaid o thte eperate ( ) ecl.opera p
S Io dI7 waste SC enI ri fic &means alSO Ifo I eth anterms cod ons nI EC EM anP EId TCport.

ectThe n us re ht at halS I not schdi the aste terthey totn anarge tEIv
hT PP9 S alh ensI ure that dicon on os Ef vlronmenn Ita IC CCearan and EM aIeP II lnowed ht Ie andetler S andpr

shal SI mub tI the c mo liance fo cEC ndo tiI NSo o caldi I stiASp lated nI theperl EC rdero andv pu S alh alI SO become the
oc fo senCon t o asrder I I

nment protection Act 1986, read *ifi the Wakr (pretention & Con(rol ot
Pollution) Act 1974 & Air (Prevention & Conlrol of pollution) Act, l98l which can also be downloaded from the webs ile wuwjkspcb.nic.in or at

"This is computcr gencratcd docum€nt lrom OClrl\tS by JKPCC"
can apply lot RenewayLvnnsion ofconsetu on the Site iw$,jkocn ,ls.nic.in directty

Page3

Conditions:-

.dk*j

2.

8.
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED

(A Joint Venture of NHPC Limited and JKSPDC Limited)

Hocafi: /Ref. No. RATLE/CEO/2024/798 fais/Date: 26-07-2024

M/sMegha Engineering & Infrastructures Limited
S2,TechnocratIndustrial Estate,

Balanagar, Hyderabad,
Telangana-500 037

Kind Attention:Mr. B. Umamaheswara Reddy, VP
E-mail:umr@meilgroup.com

Sub:-Strict compliance of condition pertaining to disposal of muck,
only at designated sites

Ref:- LOA No. RATLE/CEO/2022/145 dated 18-01-2022

Sir,

As per Sl. No. (v) of Specific Conditions of Environment Clearance

letter of MOEF&CC, the unused muck is to be disposed off along with its

consolidation and compaction,only at three designated muck disposal sites.

Further, the muck disposal is to be carried out at these sites at least 30mtr

horizontally away from the edge of the river corresponding to HFL, avoiding any

spillage of muck or debris into the river.

The instructions in this regard, have been conveyed to MEIL from time to

time, for ensuring the strict compliance, as also stipulated in Clause 53 of GCC
(Contract Agreement).

However,it has been observed at site that excavated muck and debris

arising out of construction works are not being dumped properly at designated

sites. This non-compliance of EnvironmentClearance condition is a matter of

serious concern and the violation of norms may attract the penalaction in terms

of provisions contained in Water (Prevention and Control of Pollution) Act, 1974,

Air (Prevention and Control of Pollution) Act, 1981, EPA, 1986 and guidelines

issued by Hon'ble NGT, CPCB,JKPCC, etc. in this regard.

It is reiterated here that RHPCL shall not be liable for any sort of penal

action, whether monetary penalty or legal action, if arises in future due to

non-compliance of proper muck disposal and the same shall be the sole

responsibility of MEIL.

ofice: Room No. 08, Block No. 02, NHPC Regional Office,JDA Commercial Complex No. 01, Narwal, Jammu, (/8K)-180006
Camp Ofice: NHPC OfficeComplex,Sector-33, Faridabad-121003 (Haryana)

CIN: U40105JK2021GOI012380 E-mail ld: rhpcl@nhpc.nlc.in
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RATLE HYDROELECTRIC POWERCORPORATION LIMITED

(A Joint Venture of NHPC Limited and JKSPDC Limited)

It is brought out here that Project land including three designated muck

disposal sites with sufficient area, stands already handed over to MEIL,

If required, M/s MEIL may explore the possibility of ternporarily utilizing other

areaswithin the handed over land,for stacking of the muck. In case of additional

land requirement, the possibility may be explored by MEIL for termporary hiring

of suitable land in nearby areas, at their own cost.

It is,therefore, again requested to ensure that the muck and debris arising

out of construction activities of Ratle HE Project are durmped onlyat handed over

designated Muck Disposal sites, without any spillage into the river Chenab or any

other water body.

It is also requested to immediately relocate the muck/debris, if dumped at

any unauthorized location, to the designated muck disposal sites of the Project.

Thanking you,
Yours faithfully,

A.K. Nauriyal

ChiefExecutive Officer

Copy to the:

1. General Manager (Civil)-I/II/III, RHPCL, Kishtwar- for ensuring the

necessary compliance.

2. Sh. M. S. Pai, AVP, M/s MEIL (sainathpai.m@meghaeng.com).

3.Sh. Harpal Singh, CO0, MEIL (harpalsingh@meilgroup.com).

4.Sh. S. N. Jha, CGM, M/s MEIL (Sachindranath.jha @meghaeng.com).

5. Sh. Mallikarjuna Reddy, M/s MEIL,Hyderabad (mallikarjuna.k@ meilgroup.in).

6. MEIL Office, Hyderabad (ssrvk.reddy @meilgroup.com).

Office:Room No. 08, Block No. 02, NHPC Regional Office,JDA Commercial Complex No. 01, Narwal, Jammu, (URK) -180006

Camp Office: NHPC Complex, Sector-33, Faridabad- 121003 (Haryana)
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Annexure

RATLEHYDROELECTRIC POWER CORPORATION IMITED
(A JnnVenre of s5Ctisited aned jesPoimited)

rzti/ Ret. No. RATLE/GM(Cy20234 yyo rxIDato: 23 02 2023

M/s Megha Engineering & Intrastrctures Limited
S2,Technocrat Industrial Estate,

Belanngar, Hyderabad,
Telengana- 500037

Kind Attention: Mr. B,Umamaheswara Reddy,VP
E-mail: umr@meilgroup.com

Sub:-Compliance of provisions pertaining to Ecological Balance
onsuring compliance w.r.t. disposal of muck at designated sites only

Ref. i)RHPCL letter No. RATLE/GM(C)2022/66dated 07-11-2022
ii) RHPCL letter No.RATLE/CEOI2022/GM(C-Iy330dated 27-09-2022

i) RHPCL letter No. RATLE/CEO20221281dated 13-07-2022
iv) RHPCL letter No. RATLE/CEO2022257 dated 10-06-2022

v)LOA No. RATLEICEO2022/145dated 18-01-2022

Sir,

Please refer to our aforementioned communications on the subject cited above vide

which necessary instructions have been conveyed to MEIL from time to time for disposal of

muck only at designated muck disposal sites, in environmentally safe manner. It was also

suggested to immediately relocate the muck/debris dumped, if any,at any locations other

than designated muck disposal sites to avoid any violation of laid down guidelines.

However, it is regretted that despite repeated communications on the subject matter, not

much improvement has been noticed on part of M/s MEIL.

As per Clause 53 of GCC of Contract Agreementand Env Clearance letter Part A:

Specific Conditions, the muck is to be disposed of only at designated muck disposal sites

and further, proper consolidation and compaction of disposed muck is to be carried out

avoiding any spillage of muck or debris into the river/ streams.

It is reiterated here that disposall spillage of muck/debris into a river/ stream/ water

body is a serious offence under The Water(Prevention and Control of Pollution) Act.

1974, Environment Protection Act 1986 and various rulings of Honourable National

Green Tribunal (NGT)Which may result into monetary penalty and/or legal action against

the defaulters.

In this connection, directions have also been issued by District Magistrate, Kishtwar

vide Order No. DMIKI22-23/1707-08 dated 24-09-2022 citing various NGT rulings and other

Office: Room No. 08, Block No. 02, NHPC Regional Office,JDA Commercial Complex No. 01, Narwal, Jammu, (1&K)- 180006

Camp Office :NHPC Ofice Complex, Sector-33, Faridabad- 121003 (Haryana)

CIN: U40105JK2021GOI012380 E-mall id: rhpcl@nhpc.nic.in
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED

(AJoint Venture of NHPC Lirnited and JKSPDC Lirnited)

statutory regulations (copy of Order sent to M/s MEIL vide letter

No. RATLEICEO/2022/GM(C-)/330 dated 27-09-2022 enclosed).

may be noted here that ensuring the safe disposal of rnuck only at designated

muck dumping sites is sole responsibility of M/s MEIL, RHPCL shall not be liable for any

penalty/ legal action arising out of violation of Acts (Water Act, 1974 and EPA,1986) or

existing noms governing the subject matter. As such, taking a serious note of rnatter,

M/s MEIL may ake suitable remedial/ corrective measures to prevent any unlawful

dumping of muck/ spillage of debris into the river.

it is also brought out that entire Project land including three designated muck
disposal sites with suffcient area, stands handed over to MEIL however, a portion of the

muck disposal sites is being utilized by MEIL for their temporary construction faciities.

If required, M/s MEIL may explore the possibility to temporarily utilize other suitable

locations within handed over Project land, or stacking of the utilizable muck/ excavated

material. To meet any additional requirement,MEIL may also explore other suitable land in

nearby areas at their own cost.

In view of above deliberations,it is once again directed to ensure strict compliance

w.r.t. disposal of muck only at designated sites as provided in the GCC of Contract

Agreement and Env. Clearance letter Part A: Specific Conditions. Further, MEIL may

expedite the development of muck disposal sites on priority and muck/debris dumped, if

any,at undesignated location, may be immediately relocatedto designated muck disposal

sites of the Project.

Thanking you,

Yours faithfully.

Forand on behalf of RHPCL

General Manager (Civil)

Copy to:

1. District Magistrate,District Kishtwar,UT Jammu and Kashmir- for information.
2. CEO, RHPCL, Kishtwar.

3. Sr. Manager(Environment), RHPCL, Kishtwar.

4. Sh. H.S. Rathore, CGM,M/s MEIL, Rate HEP (Harendra.rathor@meghaeng.com).

5. Sh.P.Sudhakar Reddy, M/s MEIL, Rate HEP, Kishtwar (psudhakarameilgroup.com).

6. MEIL Office, Hyderabad (ssrvk.reddy@meilgroup.com); Sh. Narendra Reddy,
M/s MEIL, Hyderabad (narendrareddy.g@meilgroup.org).

Office: Roorm No. 08, Block No.02,NHPC Regional office,JDA Commercial Complex No. 01, Narwal, Jammu, (&K)-180006
Camp Office :NHPC Ofice Complex, Secor-33, Faridabad -121003 (Haryana)

CIN: U40105JK2021GO1012380 E-mail id: rhpcl@nhpc.nic.in
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED

(A Joint Venture of NHPCLirnited and JKSPDC Limíted)

Hoct:/ Ref. No. RATLE/CEO/2022/GaMC fais/ Date: 27-09-2022

M/s Megha Engineering & Infrastructures Limited

S2,Technocrat Industrial Estate,

Balanagar, Hyderabad,
Telangana-500037

Kind Attention: Mr. B. UmamaheswaraReddy, VP
E-mail: umr@meilgroup.com

Sub:- Compliance of provisions pertaining to Ecological Balance- Regarding disposal of

Ref:-

muck at designated sites only
RHPCL letter No. RATLE/CEO/2022/281 dated 13-07-2022

i) RHPCL letter No. RATLE/CEO/2022/257 dated 10-06-2022
ii) LOA No. RATLEICEO/2022/145 dated 18-01-2022

Sir.

Please refer to our aforementionedletters on the cited subject, As per Clause 53 of GCC of

Contract Agreement and also mentioned in Part A :Specific Conditions of Environment Clearance

letter of Ratle HEP dated 12-12-2012 and 27-09-2021, the muck is to be disposed of only at

designated muck disposal sites and further, proper consolidation and compaction of disposed muck

is to be carried out avoiding any spillage of muck or debris into the riverl streams.

In this regard, District Magistrate, Kishtwar has also issued Order vide No. DM/K/22

23/1707-08 dated 24-09-2022 (copy enclosed) vide which all the executing Agencies/ Projects in

Kishtwar have been restrained for dumping of muck at other than designated muck dumping sites.

Further, providing and maintaining of proper crate walls/ breast walls has also been directed vide

the above Order.

In view of above, it is again requested to dispose of the muck only at designated sites

strictly as per directions conveyed vide aforementioned Order of DM, Kishtwar and also

provided in Part A: Specific Conditions contained in Env. Clearance letter.

Thanking you,

Yours faithfully,

For and on behalf of RHPCL

General Manager (Civil)

Copy for information to:
1. Chief Executive Officer, Ratle Hydroelectric Power Corporation Limited, Kishtwar, UT of J&K.

2. Sh. Narendra Reddy, M/s MEIL, Hyderabad (narendrareddy.g@meilgroup.org).

3. Sh. P, Sudhakar Reddy, M/s MEIL, Kishtwar (psudhakar@meilgroup.com).

Ofice Room No.08,Block No. 02, NHPC Regional Ofice, JDA Cormmercial Complex No. 01, Narwal, Jammu, J&K) -180006

Camp Offce :NHPC Ofice Complex, Sector-33, Faridabad-121003 (Haryana)

CIN:U4D105JK2021G01012380 E-mail id: rhpcl@nhpc.nic.in
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5419963/2024/O/o ClH Forest

1

File No. FST-Lit/562/2024-02-Forest Department (Computer No. 7592248)

Generated from eOffice by BALJIT SINGH, BS-JA-FD, JUNIOR ASSISTANT, Forest Department on 01/04/2025 06:10 pm
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Additional Chief Secretary Forest <csforestjk@gmail.com>

OA No.955/2024 titled President, Municipal Committee, Thathri V/s UT of J&K.
3 messages

Additional Chief Secretary Forest <csforestjk@gmail.com> Tue, Nov 26, 2024 at 2:23 PM
To: judicial-ngt@gov.in, gmkawoosa@yahoo.com, Spl Secy Tech Forest J&K <sstforestjk@gmail.com>

R/Sir,

Reply with Encls OA 955-24.pdf

Kindly find attached herewith a copy of reply/response along with enclosures in respect of
O.A No.955/2024 titled President, Municipal Committee, Thathri V/s Union Territory of J&K.

Additional Chief Secretary Forest <csforestjk@gmail.com> Tue, Nov 26, 2024 at 2:25 PM
To: Ravneet singh <singhravneet1981@gmail.com>

[Quoted text hidden]

Ɋाियक अनुभाग Judicial Section <judicial-ngt@gov.in> Tue, Nov 26, 2024 at 2:47 PM
To: csforestjk <csforestjk@gmail.com>

Gmail - OA No.955/2024 titled President, Municipal Committee, That... https://mail.google.com/mail/u/2/?ik=2731dcbb53&view=pt&search...

1 of 2 11/27/2024, 11:30 AM

5418800/2024/O/o ClH Forest

1

File No. FST-Lit/562/2024-02-Forest Department (Computer No. 7592248)

Generated from eOffice by BALJIT SINGH, BS-JA-FD, JUNIOR ASSISTANT, Forest Department on 01/04/2025 06:13 pm
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